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New Dalhi: Dated this 23~ day of Becenbor, 1599,

HON'BLE MR. S, ReADIGE, VICE CHAI M aN(R) o
HON'BLE MRS. LAKSHMI SusmINaTHaN Mmem8er(d)

R.C_.’Mathur,:
5/o Late hri 8.M.Mathur,

R/lo /o shri Dr. B.P.Mathur,

NC=11/248~q, ikas Puri,

New Dslhi,

last enployed as Principal Scientific 0fficer
in Ontrollerate of Quality assurance (usepons),
Minictry of Defence(DiQa),

\% Jab alp Ur‘(mp) X mpli cen bl
(By rdwcates $ri N,S.Vema )
Yarsus

1. thion of India throwh
The Director General of quality assurancae,
Go Yty of India, S
Ministry of Defence f :

Dep artment of Defence Production & Sippliasg, '
Directorste General of guality assursnce, b
DHQ PO
New NDalhi .,
2. he Chief ntroller of Dafence Accounta(Pension), J
all ahabad(LP)- v
N -
< 3. The ontroller of quality assurance (uszpono),

®dntroll srate of qu lity assurance (usepons),
Jabalpur (AP). '
XEE] R8$Oﬂﬂ€nt3¢

(8y adwcate: $ri A.K.Bharduaj).
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mplicant secks the ocounting of his sewic:i:;?

1

From 18,6,65 to 17.2,69 in Raseardh Designs & Standands -

ﬂr'gian'i'sai:iﬁh“1?}1:Ra",ilugy'wﬁjiﬁi~§§§.y towards his p snsionqs:z

b , _ L
eneFitsAwnsequent to his retiremant Prom Govi, oyl S

P 1 _“"h:
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we 8 Ps 137494,

2 adnittedly =mpplicent joined RD & DL as
Research Asstt. (Metallurmgical) on 18.6,65 . In
response to an advertisement he mpplied throwh
proper channal for the post of Srd seientific
Officor Gr.11 in Dsfence Ministry on 28.5.68, and
upon being sel ected by WSC was gppointed as Sre %0, v
Gr.11 on 19,2.69, upon being relieved Prom RO on .
17,2569, Eventually he retired from service on

sup srannuation on 317,94, pplicant clains that
the entire service from 18,6,65 to 172,69 and oo e
19,2,69t0 31.7.94 is pensionable, as both the >
dep artnents whan he worked are pensionable dep arimm‘a:a |
He relies upon Rules 13 and B of the CCS(Pension)
Rul es,’

3 We have heard both sides.

4, Rule 13 reads as followss

™M 3, Ommencanent of qualifying services

Subject to the provigions of meso
Rul esSsqualifying service of g Govt, servan

ghall commence Prom the date ho tckas chaw ;
of the post to which hg is fPirst "*poiﬁt@J
whather substantivaly or in an of’f’icﬁ.a"”im‘r
or tamporary cap acl ty,

Provided that the officlating or
terporary service is followsd uithout

interrup tion by substantive zppointment ﬂn
the sane or anothar service or post.

Provided further that

(8)ereieeeinnns
(C) T
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5, Ruls T cCs( Pension) Rules is avallable

at Annaxyre=RII,

6. Respondents state that spplicant retired ) o
from ong of the posts referred to in Rule I CLS 3 ‘

(" Pension) Rules and 5 years uere added to his actual
period of service as qualifying service for pension
a3 it wgs more benaficlal, They state that if his

fomar servica from 18.6,65 to 1742, 69(uhich is lass tht’f"
5 years) was ollowed to ount, the spplicant wuld not

have baan eligible for the bensfit of S years?! sorvice.

To Thepoint for adjudi cation is uhather a "'_
mplicant is entitled to count the period Pros 18,6,65

to 17J2,69in addition to thg five years period uhich 1
have been added to his qualifying service by raszwndaﬂhé??

RN
L

8, For the reasons contahad in the Hon'big
Supreme Durt's judgnent dated 28,110,923 in WI &

another Vs, Sofhamalingan JT 1993(6) SC 40 3relied

Upon by applicant’s counsel shri Vema, vhich fully
wvars the facts and circumstances of the prosent casey
we are Of the view that mpplicant cannot be denied thao
counting of har service from 18,6.65 to 17,2,69 as
qualifying service for pumoses of pension N soqUcnt

to his retirgment on sy erannuation w, e, fo 31,7, 94,

9, Under the clrcumstance this O0a succeads snd

1s allowed to the extent that regpondants aroc directed
to recalcill ate applicant’'s pensionary bengfits aftor
ocounting tha period from 1876365 to 17, 2,69 3g qualia"‘y_mg;
~8arvice ‘towardsi‘pensionary bensfits and:pay rovi sed 3

pensionary benefits to applicant along with arrogars as

7




Yy

- 4 o

/

Yo

exp edi tiously as possibleg iand preferebly within SmOn%;é_‘:‘E" -

from the date of receipt of a copy of this ordez,

No costss

Jadn b Gloatloz—
( MRS, LAKHMI SuAMINATHAN )
MeMBER(D)
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